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27. Mahgai Ram

Ali are skiiied workers under
Garrison Engineer, Ministry of
Defence, New Deihi—-110010. .. Applicants

(By Advocate: Shri Yogesh Sharma)

Versus

1. Union of india through
the Secretary,
Ministry of Defence,
South Block,

New Delhi.

The Engineer—-in-Chief,

Army Headquarters, E-in-C 8ranch,

Kashmir House,

New Deihi—-110011. .. Respondents

N>

{None appeared)

ORDER (Orai)

S.R. ADIGE. VC (A)

Applicants seek fixation of pay in the pay
séale of Rs.8950-1500 from the date of their
‘appointment by way of extending the benefit of
Tribunal’s order dated 5.2.83 in 0.A. No. 1436790
and order daied 13.7.83 in O.A. No. 347/88 and O.A.
No. 147/868 és well as Arbitration Award dated 7.5.97

with all consequential benefits.

2. Despite service of notice on respondents

no reply was filed by them.

3. Meanwhile appiicants’ counsel! Shri Yogesh
Sharma who is present in the Court states that
applicants would be satisfied at this stage iif a
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direction is issued to respondents to dispose of
their representation dated 31.7.2000 (Annexure A-1)

which remains undsiposed of as yet.

4. if the aforesaid representation has not
yet been disposed of by respondents/the G.A. 'S

disposed of with a direction to respondents to

dispose of the aforesaid representation in accordance

with . rules and instructions and judicial
pronouncements including pronouncements referred to
in Para 1 above’under intimation to applicant No.1

within three months from the date of receipt of a

copy of this order.

5. if any grievance stili survives it will
be open to applicants to agitate the same through

appropriate original proceedings in accordance with

law, i f so advised.
6. The O0.A. stands disposéd of in terms of
Para 4 & 5 above. No costs.
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{BDr. A. Vedavalli) (S.R. Adide)
Member (J) Vice Chairman (A)

’ 1

gk




